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O R D E R 
 

18.07.2023: I.A. No. 2818 of 2023:- This is an application praying for 

condonation of delay of 1307 days delay in filing the appeal. The order 

impugned was passed on 05.09.2019 and this appeal has been filed on 

04.05.2023, we fail to see any reason for filing such delayed appeal by the 

appellant. Our jurisdiction to condone the delay is limited to 15 days only 

under Section 61 sub Section 2 proviso. Hence, such inordinate delay in filing 

the appeal cannot be condoned. Delay condonation application is dismissed. 

Memo of appeal is rejected. 
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